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Cheating  of the Public by Mis
Swarna Finance and Investment
Limited, Bangalore

SHRI MOTURU HANUMANTHA
RAO (Andhra Pradesh): Madam
Vice-Chairman, I make a Special
Mention of the sordid tale of 15000
depositors who have been cheated
angd looted to the tune of nearly Rs,
20 crores, Some of them are commit-
ting suicide, or, have become frustra-
ted, because what all they earned in
their lifetime has been swindled by
Messrs, Swarna Finance and Invest
ment Limited, Bangalore, managed
by one Shrimati Kanta Mehta and
her sons mamed, Shri Dilip Mehta
and Shri Kumar Mehta, The other
managing members are. Jatin Mehta
and his wife, who are the son-in-law
and daughter respectively of Shri-
mati Kanta Mehta, G. M. Vardara-
jan, Group’s General Manager and
Rakesh Walid of Trident Wraps India
Limited, New Delhi, Jatin Mehta is
a noted diamong exporter  Their head
office is located in Bangalore with
branches spread all over India, par-
ficularly, in Karnataka, Tamil Nadu
and Andhra Pradesh,

Since the concern offered g month-
ly interest payment of 20—22 per
cent on deposits with the offer of
“doubling theip money in 42 months”
etc., about 15,000 pensioners, retired
defence personnel ang widows of
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safary-earnerd , and big farmers in-
vesteq their life’s earnings in the
Swarng Finance and Investment Li-
mited: with 3 view to getting back
their deposits to meet the expenses on
the education, marrlage, etc., of their
children. But after collecting the
money, the management suddenly an
,wunceq on lst December, 1988, that
they were stopping the acceptance of
deposits, that they would consolidate
their business till the end of June,
1989, and would begin paying back
the deposits afterwards. They paid
only 14 per cent interest in the so-
called - period of consolidation and
when the time for paying back the
deposits came, they disappeareq from
the scene. Absconding and hiding
somewhere in Bombay, they manag-
ed to declare insolvency, leaving no
immovable property anq assets, Some
of the cheated depesiters. . _.(Time-
bell) This is a wery important issue
Madam.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
All issues are important.

SHRI MOTURU HANUMANTHA
RAO: Some of the cheated depositers
by big business people, That is why
I am seriously concerned about it,

THE VICE-CHAIRMAN (SHRI-
MATIL JAYANTH] NATARAJAN):
But we have the fime constraint.

SHRI MOTURU HANUMANTHA
RAO: Some of the cHeatedd depositers
shocked at this big swindling ap-
proacheq the Governments of Xar-
nataka, Andhra Pradesh and even
the Reserve Bank of India for relief
and redressal of their plight but of
no avail,

Henca I urge upon the Government
of India to immediately move in
the matter by enfrusting the case to
CBI for a prompt enquiry and take
action against these notorious swind-
lers of peoples’ money,

Nine Surajmal group of diamond
angd jewel merchants are behing this
loot of eltizens’ property. [ waat o
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know whether there is any control of
these financial institutiong by the Res-
erve Bank of India and if-so, how
this could take place,

It is 1o surprise to see that the
same diamond merchants spent 40
croregs of rupeeg for a reception as
was mentioned by the Finance Minis-
ter Shri Madhu Dandavate on the
floor of this House on 30th MaFth. So,
I urge upon the Government to set up
a CBI enquiry immediafely on this
issue and see that the depository are
paid their deposits,

SHRI M. M. JACOB (Kerala):
Madam, I have one submission. Ac-
cording to our Rajya Sabha Bulletin
the time is up to 500 P.M, Today
the Business Advisory Committee has
not met as usual to extend the time
beyond 5.00 I do not have any ob-
jecton to finish the special mentions,
but I request you to kmdly take up
the other Business tomorrow.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
There are just two more special men-
tions.

THE LEADER OF THE HOUSE
(SHRI M, S. GURUPADASWAMY):
If the House agrees, we call” take up
the Constitution Amendment Bill to-
morrow as a first item and will have
voting between one and™ ond-thirty.

SHRI MAKHAN [LAL FOTEDAR
(Uttar Pradesh); Let it be between
one and two.

SHRI M. S. GURUPADASWAMY:
Anyway, we will have voting at 1.00
Oclock. It may go up to 1.306 or
1.45. Later on in the evening we can
take up other business,

Problems of Jammu ang Xashmir

Migrants
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